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SHRI S. MOHAN KUMARAMAN- 
GALAM : Kindly read it again. You 
are used to listening in court; kindly 
listen here also. In clause 5(3), the words 
are “contract and working arrangements.'* 
There is no word “agreement" in clause 5(3) 
where as in clause 17, the words used are 
“contract or agreement'’. The advice given 
to me is that the word “agreement” used 
in clause 17 is wide enough to include the 
words “working arrangements’*.

MR. DEPUTY-SPEAKER : Now, I 
put all the amendments moved by Shri 
Soranath Chatterjee to clause 17 to the 
vote of the House.

Amendment Nos. 8 to 12 were put and nega
tived,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 17 stand part of the Bill” 
The motion was adopted.

Claute 17 was added to the Bth.

MR DEPUTY-SPEAKER: There are 
no other amendments. I will put rest 
of the Bill and clauses to the vote of the 
House.

The question is :
“Clauses 18, 19 and 1, the Enacting 

Formula and the Title stand part 
of the Bill.’*
The motion was adopted.

Clauses 18, 19, and /, the Enacting Formula
and the Title were dded to the Bill,

SHRI S. MOHAN KUMARAMAN- 
GALAM : I move :

“That the Bill be passed,’*
MR. DEPUTY-SPEAKER : The ques-

tion is :

“That the Bill be passed."
The motion was adopted.

15.29 firs 1
INSECTICIDES (AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : On behalf of Shri F.A. 
Ahmed, I beg to move :

“That the Bill to amend the Insecticides 
Act, 1968, as passed by Rajya 
Sabha, be taken into consideration.’’

This amend ng Bill seeks to amend 
sections 9(1) and 13(1) of the Insecticides 
Act, 1968, for extending the time limit 
upto 31st December, 1972, to enable large 
number of manufacturers, Simulators, 
importers, sellers of insecticides who could 
not apply in time, to apply for the registra-
tion of their products to the Registration 
Committee, Government of India and for 
securing licences from the state authorities.

This has been necessitated because of 
the proviso of the above two sections 
wherein persons engaged in the business 
of import or manufacture of any insecticide 
immediately before the commencement of 
those sections, were to make an application 
to the Registration Committee within a 
period of six months i.e. upto 31st January, 
1972, and those engaged in the manufacture 
or selling, stocking or exhibiting for sale or 
distributing, were to apply to the licencing 
officers appointed/notified by the States 
within a period of three months i.e. 31st 
October, 1971.

The bringing in of the manufacturers/ 
formulators/importers/sellers who could 
not apply in time, under the purview of the 
Act would enable the States to continue to 
procure insecticides from these units and 
avoid dislocation and blockade of supplies 
of such an essential input for increasing 
production in the wake of an round drought 
situation resulting into substantial loss of 
foodgrains and other essential agricultural 
commodities.

The delay in setting up of the licensing 
agency in the States, lack of publicity,
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non-availability of gazette notifications 
to the widely scattered insecticide manu-
facturing/formulating units in the small 
scale sector, are some of the reasons for 
non-submission 'of the applications for re* 
gistration and licences, in time. This 
amendment will jilso save closure of many 
manufacturing/formulating units in the 
country, particularly, at the time when we 
need insecticides for saving our crops 
increasingly large quantities.

MR- DEPUTY-SPEAKER : Motion 
moved :

“That the Bill to amend the Insecticides 
Act, 1968, as passed by Rajya 
Sabha, be taken into consideration.”

The Bill relates to a very limited ques-
tion of extending the time for registration 
and obtaining licence. If members would 
confine themselves to this, we can dispose 
of this Bill expeditiously.

Mr. S.P. Bhattacharyya.
SHRI S.P. BHATTACHARAYYA 

<Uluberia) : I have nothing to oppose this 
Bill but will support it, and while supporting 
it I want to say a few words.

We should see that these chemicals 
are not spurious. We have got experience 
that sometimes the peasants are cheated. 
We should be very careful that the chemi-
cals are not spurious.

The next is that sufficient instructions 
should be given for the use of these chemi-
cals; otherwise they become dangerous. 
We should take all precautions. We use 
DDT in various ways. But afterwords the 
cumulative effect of DDT is very dangerous, 
Americans have already stopped using that 
in their country, but we have not yet stop* 
ped using that. We should know the 
chemicals, what we use and what are their 
after effects. The best thing would be 
that we should have other ways of killing 
the insects. The Soviets are using birds 
and other types of insects so that there is 
no danger. There may be a biological

balance and our crops may be saved. We 
should try for those things.

With these words of caution, I support 
this Bin.
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•SHRI E.R. KRISHNAN (Salem) : 
Mr. Deputy Speaker, Sir, on behalf of my 
party, the D ravida Munnetra Kazhagam, 
I would like to say a few words cm the 
Insecticides (Amendment) Bill, 1972 in-
troduced by Prof. Shcr Singh. Sections, 
9, 13, 17 and 18 of the principal Act are 
sought to be amended through this Rill 

Tamil.
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th e prindpal Act was enacted in 1968. 
Wlrile speaking 4a Rajya Sabba and atoo 
just now When he introduced Ibis Bill in 
thfe House, the hon. Minister stated that the 
Slats Governments did not set up the licen-
sing agttdes in time and the Ga2ette 
notifications wore not made available to 
innumerable manufacturers of insecticides. 
He has apportioned the blame on the State 
Governments for bringing forward this 
amending measure. I would like to know 
whicsh are the State Governments that did 
not set up in time the licensing agencies. 
I would also request the hon Minister to 
tell the House as to from what date 
Sections 9 and 13 of the Principal Act 
became effective.

As we are using high yielding varieties 
throughout the country, the necessity for 
plant protection through greater use of 
insecticides has assumed greater significance. 
In the Mid-term Appraisal of the 
Fourth Plan, it has been stated that the 
programme for the use of insecticides has 
not been successfully implemented for want 
of adequate supplies of insecticides at the 
appropriate time for use by the farmers. 
The target for 1971-72, so far as plant 
protection was concerned, was SO million 
hectans and the area actually covered was 
just 35 million hectares. The plant protec-
tion scheme could not be implemented in 
15 million hectares. On account of inade-
quate supplies of insecticides, even one- 
third of 163 million hectares of total 
cropped area has not been coveted with 
plant protection schemes. The value of 
crop damaged on account of recurring 
floods and drought is approximately on 
an average Rs. 200 crores. It has also been 
assessed by a study team of F.A.O. that 
crops Worth Rs. 400 crones are damaged 
every year became insecticides are not

public sector has not yd reached its rated 
capacity of production.

Sir, it is very essential that the manu-
facturers of insecticides are to be encouraged 
and given greater incentives, if we want to 
achieve self-sufficiency in our foodgrains 
production. Since this amending Bilf 
seek to extend assistance the manufacturers 
of insecticides, I support this Bifl. request 
the hon. Minister to consider the iftttes 
raised by me in regard to making avaUabc 
at proper time in sufficient quantities the 
insecticides to our farmers.

With these words, 1 conclude.

upfl'w  t m  • 'iiMwjm 
ft vs  qfapTiw* fwSir* m  f a d u f t

g, w tfa It frrfr ftpuR
f a t e  ft xfrr **wrr stmt <nflre«rr

*rnr ipr fcafr £ fa p w  vrxmrt ir iftzpyrff 
fan sfata |  fa vrtf yft *n arc trd r wrt
% m  $  ffrprr w m  tffc « w d

faflwi "Bwrt vt w*m« TWf % ir'frtr 
% ®pjft flrdw wn[ f, ^
Upwt «mr $ 1 iwsff *tm  «fftr 

% fat* wtwff w snft ^ farat t  
srnrrfcy wwft «bt |wr 11 rowff

tw ,^ |T fur 
fim  |  i sfaw gm^ fR¥r^ *  Ht 
t?r 4m

%f t  $»  wt %
vw ft frro wrrr f5m |  ’

faVPT XPPft f , I
farcf 11 W w  i*  |  fa m  

%% t  ^  <if>t M  «t*rr t* - •*>............................. «» jaa - .... ..... -k aj a. .WTT WTw *fSf-tWC fr flfw $ I
irwrc wnff *r f*nrf»r writ ̂  «ik wwStftrtwM ttaM  in «u0ident ijtiantiHes at the 

appropriate time. The Hindustan Imec- *  ^  IfRwr wm
tMdes which was set up in 1954 in the «*>!% *MfN* W m f t  t*f % faw^f
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PROP SHER SINGH I am extremely 
thankful to the hon. Members for the general 
support that they have given to this ill 
There were some points raised by hon 
Members. Certain points were made regard
ing the precautions to be taken m the use 
of these medicines Some hon. Members 
pointed out that arrangements should be 
made so that people could know that such 
insecticide is a poison and should be cauti
ously «sed I would like to point out 
that we take special care in respect of these 
malm. In respect of these insecticides 
we put labels saying that the*e are poisons. 
We also specify the antidotes on the labels, 
if at all by mistake somebody uses that 
medicine, then the antidotes are also written 
on those labels So, we take all care to see 
that these insecticides and other medicines 
are not used by mistake by anyone; if they 
are, then antidotes are written and they 
can be used So, all caution has been 
taken. ♦

Shn Ishaq Sarabhah had raised the 
qjuestkm about the penalty that had been

provided in this Bill for those who 
not apply after the period of 17 months; 
that has been provided only for those who 
have to apply for registration of insecticides, 
and this has been done because we want the 
manufacturers to apply to us so that we can 
find out the formula of the manufacture 
and see that the particular insecticides »  
the one to be used That should be regis
tered so that we can see its quality etc. 
If they do not come out with the applica* 
tton in time, then we have to provide for 
some penalty It is only for registration 
and for those who are importers and manu~ 
facturers and big people For small distri
butors we have not provided any penalty. 
So, I do not think that there can be any 
objection to this type of penalty

¥ As for the price of these insecticides, 
we have taken care that the price should be 
kept to the minimum, We import a little 
bit, but now we are becoming self-suffi
cient, but in respect of whatever we import 
we see that there is concessional custom* 
duly so that the price may not be very 
high So, we take care of that also

Shn L R Knshnan had not raised any 
relevant question, though he said that the 
supply of insecticides was not made in time- 
and whereas the areas to be covered by 
these plant protection measures wat targeted 
to be SO million acres, the actual area 
covered w<u> only 25 million acres An
other hon Member also had said that 
insecticides were not supplied at the time 
when they were needed We take care to 
supply these insecticides to the fanners 
a$ also for spraying of these with the help 
of aeroplanes in the areas which are affected 
widely, and this has been done by the State 
Governments with the help of the Central 
Government. We give grant and the State* 
also give grants So, we subsidise this tu 
order to make it cheapcf.
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PROF. SHER SINGH : About the 
quality, as 1 have already said, we have 
legislated, and we have brought forward 
this legislation, and we transferred it from 
the Health Ministry to this Ministry for 
implementation. We have provided for 
registration because we want control 
the quality. So, there is provision in the 
Bill for control of quality.

MR. DEPUTY-SPEAKER : The 
question is :

'That the Bill to amend the Insecticides 
Act, 1968, as passed by Rajya 
Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : There are
no amendments. So, I shall put all the clau
se* together to vote.

The question is :

“That clauses 2 to 5, and 1, the Enact
ing Formula and the Titie stand 
part of the Bill.”

The motion was adopted.

Chums 2 to 5, and 1, the Enacting formula 
and the Title were added to the jBill.

PROF. SHER SINGH : I beg to move :

**That the Bill be passed.”

MR. DEPUTY-SPEAKER : The 
question is ;

“That the Bill be passed ”
7** motion wm adopted.

1539 fcrs.

RICE-MILLING INDUSTRY (REGU
LATION) AMENDMENT BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : I beg to move :

“That the Bill further to amend the 
Rice-Milling Industry (Regulation) 
Act, 1958, as passd by Rajya Sabha, 
be taken into consideration.”

This Bill aims at extending the Rice 
Milling Industry (Regulation) Act, 1958 
to the State of Jammu and Kashmir. 
Many Central laws have already been 
extended to the State of Jammu and Kashmir 
and it is necessary that the Rice-Milling 
Industry (Regulation) Act, 1968 should 
be extended to that State. This Act now 
extends to the whole of India except the 
State of Jammu and Kashmir. The parent 
Act and the rules framed thereunder pro
vide for the control of the nee mills f unction- 
ing m the country; rioe mills can be estab
lished and operated only in accordance 
with permits and licences granted under the 
Act and rules framed thereunder. The 
power to grant permits and licences has 
been delegated to the State Government by 
the Central Government. It is necessary 
that the nee mills functioning in the State 
of Jammu and Kashmir should also be 
brought within the purview of the Rice-Mill
ing Industry (Regulation) Act, 1958, to 
achieve uniformity in the matter of control 
and development of rice mills in Jammu 
and Kashmir State.

I move.

MR. DEPUTY-SPEAKER : Motion 
moved :

“That the Bill further to amctid the 
Rice-Milling Industry (Regulation) 
Act, 1958, as passed by the Raiye 
Sabha, be taken into considera
tion.”


